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COR.L\M: 

CENTRAL ADMINiSTR..i\TIVETPJBl.J-Nft-1 
JODHPUR BB~CH 

ORIGll.;JAL APPLICATION NO. 318/2005 
HATE OF DECISION : TI-ITS IS TilE ST'rl JULY, 2007. 

HON'BLEIV!R. KULDIP SINGH, VICE CHAIPJvlAl~ 
HON'BLE MR. R.R. BF..ANDA..TU, ADIVL.TNISTRP .. TIVE MEMBER 

Narendra Shrimali S/o Shri Ma.danlal Shrima1i aged 32 
Pawanpuri, Bikaner 01Ticial Address : Postal Assista..'1t, 
Of!ice, Bikaner. 

yeru-s, resident of 3 Y.JI 18, 
System M;:mager, Head Post 

fill: .R .s .. sa luja ,Ad~, for applicant" pre sent. Appl: ~,.,...."-- .... . ..n. llt:·a.!lL. 

2. 

4. 

5. 

Versus 

Union of India through the Secretru:;.~. 
Ministry of Communication~ San char Bhav.'311, 
Ne~NDe}hi. 

Tiw Director P ostnl Serv·ices, 
Western Region, Rajasthan, Jodhpur. 

The Post rv1aster General, 
Western Region, Rajasthan, Jodhpur. 

The ChiefDcl'.: Pal, 
Main Post Office, Bikaner. 

Tne Superintendent Post Offices, 
Bikaner. 

c<t-.n' <1.hesi·1"' u .;.n. t-1.!.1 "-' ,l; ~.!. .l,~;.a..tJ.l,_ 

Accountant, Office of Superintendent, 
Raihvay Mail Sr2iiVic$, Jodhpur. 

' , 
l•'lr .M.Godar a,Adv. ,b .h .. for Vineet l'lat hur .present. . .... Respondents. 

ORDER (ORAL) 
{BY R.R.Bh~.m.uari, Admill.isu:a.tive Me:ml}er) 

Sl{l~~tarendra Shrimali, has filed this Application under Section 19 of the 

Administrative Tribunrus Act, 1985, prayi.."lg for the follm:ving reliefs :-

"(i)that by an appropriate order or direction the impugned orders Annexure 
iVl dated 21.7.2004, A.nnexure A/2 dated 25.8.2004, 1\.nnexnre A/3 dated 
7.6.2005 and Annexure .tV'4 dated 4/10.8.2005 ma:y kindly be quashed atid set 
aside. 

(ii)that further to aforesaid it may kindly be directed that applica..'lt is entith:d 
to have stepping up of pay w.e.f. 1.1.199-6 at par •with his junior Shri S.N. 
'l:_l3S and consequently no recovery is li®le to·be e±1ected from his salary. 

(iii)/-1ny other direction/relief/order may be passed in fa·vour of the applic:<mi 
v\11lich may be deemed just and proper.under the facts and circumstances of 
the case. 

(iv)that the cost of the application may be av~rarded \ll_rith all consequential 



2. TIH:'! factual matrix ofthe case as brought out in the OA and its counter is that 

the ~pplicant V.'<lB initially engaged in the postal services at Bikaner on 4.10.1993 and 

n ±~ 11 l •. ., t . . i t l ' • ~l • m.ier success u y comp.eong me rammg, ne s mtea vvorKtng as Postru Ass1stant on 

18.1.1994. Like\:<v~se, Shri S.N . ..;,lyas, \"-'aS appointed on 22.11.1993, joined on 3.1.1994 

and started his duties ::-1£ Postal Assistant on 5.4.1994 at Bea\-var. The two Units i.e. 

n··; dB 1 . !'.o:'" • • • U · - 1 • 1 ' nliUI.ner an :eaw:ar are 12V1ng m.Lfere111 semonl:y mts. Later, on ms m.;;u request, Sdn 

Vyms, was tra11s:fe:m:~d to Bikaner Division and joined the-re on 21.7.1996, Shri Vyas vvas 

cl:rmving basic satruy of Rs. 4,100/-, as _he \vas fixed at that salruy 1N.e.f 1.1.1996 in 

Beav.rar Division. At that point of time, Shri Narendra Shrimllii ~;vas drav.~ng only Rs. 

)li~t;JO/- as being fixed fhim 1.1.1996 in BikanerDiv1sion. Tiw anamoly in i1xabon ofthe 

salary for Shri Shrimali and of Shri Vyas, was also due to irnplementatioo of the V Pay 

Commission Recommendations; one joining in late 1993 and 311other joining in early 

1994, making a fortuitous condition for Shri S.N. Vyas. 

.., 

.)_ Sh:ri Narendm Shrimali and some of-his other colleagues wiw were similarly 

placed, represented for bringing their pay at par with their junior Shri S.N. Vyas, illld 

their salary "vas also stepped up to Rs. 4100/- \<V. e.f 1. L 1996. However, during an 

internal checking inspection of Bikilller H.P_ 0. In July 2004, an objection '¥-:.tas raised as 

under;-

'.4. 

«The pay of above official \t-'llil stepped up to Rs. 4100/- with that of 

S.N. Vyas P.A \:vhose pay \>Vas fixed at a stage ofRs. 4000/- on 1.1.96 

with D.N.I. L 1.96 and joined Bikaner Division on 21.7.96 on transfer 

unch~r Rule 38 £-om Bea~A'lli- Division. Stepping up of pay vvith ai1 

official -vvho was no more in Bikaner Division till 21.7.96 is irregular. 

This has resulted in overpayment ofpay and allovva.'1ces amounting to 

Rs. 28,630/~ as per details shml\111 in Annexure 'G. 

As . a· result of this internal check, respondents issued an order dated 

21.7.2004 ordering reco'.-.-ery of Rs. 10,449/- from the applicant's sala.---y vv.e.f the month 

of July 2004 at the rate ofRs. 1000/- per month. During the course of m-guments, it v.ras 
,, 

brought out that Shd Shrimali's sahlry could have been increased to that of Shti Vyas. 

However, such enha11cernent should be effective only on the date of Shri S.N. Vyas's 
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